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and the requisite quorum was present and the Scheoe was approved unanimously by the Equity

Shareholders without modifications. The Chaiman appointed for the meetin8 has filed his

affidavit verifyinS his report dated 27d April, 2017 which is marked in S. No'3" page no 134 to

135 in the Petition.

4. The taarned Counsel for the Petitioner Conpey turther submits that the Company Petition is

Iiled in consonance with section 230 to 232 of the Companies act, 2Ol3 alonS with the order

passed in Company Application No r71 of2017 by the National Company Law Tribunal, Mumbai

5. At least l0 days before the date lixed for the hea.ing, Petitioner to publish the notice of the

hearing of the Petition in two local Newspaper viz " Free Press Journal', i. Enslish lansuage and

Eanslation thereof in " Navshakti" in Mamthi langauge, both having circuladon in Mumbai as

per Rule l5 of the Companies {Compromise, Arans€ments and Amalsamations) Rules, 20 16.

6. The Petitioner to file an affidavit of sereice regarding the directions given by the Tribunal three

days before the date lxed for final hearing and do report to this Tribunal that t}le direction

reSarding the issu€ ofadvenisement of t}le notice has been duly complied with.

V. Nallasenapa$y Member fr) B S.V Prakash Kumar. bcr (J)
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